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AadoSaAadoSaAadoSaAadoSa / O R D E R 

 
 महावीर �सह, उपा�य� के �ारा  / 

PER MAHAVIR SINGH, VP: 

This appeal of the assessee is arising out of order of the 

Commissioner of Income Tax (Appeals)]-3, Mumbai [in short 

CIT(A)], in appeal No. CIT(A)-3/IT-10734/2017-18 vide dated 

26.06.2019. The Assessment was framed by the Income Tax 

Officer(E),Ward-1(3) Mumbai (in short  ITO/ AO) for the A.Y. 

2012-13 vide order dated 25.03.2015 under section 143(3) of 

the Income-tax Act, 1961 (hereinafter ‘the Act’). 

2. At the outset, Ld. Sr.DR stated that assessee has opted for 

Vivad Se Vishwas Scheme (VSVS Scheme), 2020 and Form 

No.3  issued by PCIT has been filed.  When, this fact was 

confronted to Ld. Sr.DR, he has not raised any objection. The 

assesse has opted for Vivad Se Vishwas Scheme (VSVS 
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Scheme), 2020 and already Form No.3  has been issued by the 

PCIT and assessee want to withdraw this appeal. I permit the 

withdrawal and dismiss the appeal as withdrawn. 

3. In the result, the appeal of the assessee is dismissed as 

withdrawn. 

 Order pronounced in the open court on  27.10.2021. 

 

 

 Sd/- 
 (महावीर �सह /MAHAVIR SINGH) 

 (उपा	य� / VICE PRESIDENT) मुंबई, �दनांक/ Mumbai, Dated: 27.10.2021 
Kasarla Thirumalesh, Sr.PS 

 आदेशआदेशआदेशआदेश    क�क�क�क�    �ितिलिप�ितिलिप�ितिलिप�ितिलिप    अ	ेिषतअ	ेिषतअ	ेिषतअ	ेिषत/Copy of the Order forwarded  to :   

1. अपीलाथ  / The Appellant  

2. !"यथ  / The Respondent. 

3. आयकर आयु$(अपील) / The CIT(A) 

4. आयकर आयु$ / CIT  

5. िवभागीय �ितिनिध, आयकर अपीलीय अिधकरण, मंुबई / DR, ITAT, 

Mumbai 

6. गाड' फाईल / Guard file. 

                        आदेशानुसारआदेशानुसारआदेशानुसारआदेशानुसार/ BY ORDER, 

स�यािपत �ित //True Copy// 

 उपउपउपउप/सहायकसहायकसहायकसहायक पंजीकारपंजीकारपंजीकारपंजीकार (Astt. Registrar)/ वववव.िनजीिनजीिनजीिनजी सिचवसिचवसिचवसिचव 
(Sr.PS) आयकरआयकरआयकरआयकर    अपीलीयअपीलीयअपीलीयअपीलीय    अिधकरणअिधकरणअिधकरणअिधकरण, मंुबई /  ITAT, Mumbai 

 

 

 

 

 

 

 

 

 

 

 

 

 


